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Credit to Maharashtra mar et fede-
deration for Cotton monopoly PUl'-

chase sc eme. 

4545. SHRI UTTAMRAO PATIL: 
ill th Minist r of FI A CE b 

pI ased to state· 

(a) the amount of cr dit given to 
t he Maharash'lra Marketing Fede-
ration for the Cotion Monopoly 
Purchase Scheme for thc season 1982-
83; 

(b) are Gov rnment aware that 
th farmers are not getting the pay-
m nts of th ir coit n after sale for 

period of two months or more; and 

(c) if so, wh ther Government are 
lik ly to rai the credit amount to 
the Federation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SIlRl 
J ANARDHANA POOJARY): (a) The 
Maharasl tra State Co-operative Mar-
keting Fed ration has been sanctio-
ned by thc Maharashtra State Co-ope-
rative Bank Lid. with National Bank 
for Agriculture and Rural Develop-
m nt's prior authorisation, Hypoth -
cat ion and cash credit limits of Rs. 5 
crores and Rs. 195 crores respectively 
for its Cotton Procurement Operations 
in IVlaharashtra during 1982-83 Cot-
ton season. 

(b) According to the information 
r ceiv d from National Bank for Agri-
cul1'..!re and Rural Development (NAB 
A RD) th Mark ting Federation made 
full payments to the cotton t nderers 
for procur ment of cotton upto 5th 
J anuary, 1983. Thereafter payments 
hay been mad ,with the concur-
r nce of the State Government, by 
po,.,t~dated cheques for 2-3 months 
with inter st of 1 per cent pCI' month 
thereon. 

(c) The schem is financed by th 
Maharashtra State Co.,operative Bank 
and t h e State Gov rnment p rovides 
:funds to the Fed ration for margin 
money. Govern m ent is not aware 
whether the cr dit limit is likely t o 
b raise d by the State Governmen t 

to the F deration for its cotton pro-
cedurement op rations in the cu rrent 
main s ason. 

Non-payment to Indian Traders for 
Goods exported to fOl'eign countri . 

4546. SHRI SHANTUBHAI PATEL: 
Will the Minist r of FIN A CE be 
pI ased to state: 

(a) ",-hether many countries are 
not making payment to the Indian 
exporters for the goods C'xported by 
th m as a result of which India 
losing for ign xchange; 

(b) if so, the nam s of those coun-
tries and the amount outstanding 
against each of them; and 

(c) whether there is an apprehen-
sion of large amount out of it not 
bing received and the steps taken by 
Government to ensure the payment 
thereof? 

THE MINISTER OF FINANCE 
(SlIRI PRANAB MUKHERJEE): (a) 
to (c) On account of procedural de-
lays Gind lor balanCe of payments diffi-
culties . ih r has been a d lay in th ' 
r eceipt of payments from the follow-
ing countries in rC'sp ct of xporis 

ffecied : 0 thcs countries. According 
to information furnished by the R -
serv Bank of India, the payments 
for goods exported awaiting r epatria-
tion to India as on 30-6-1982 was as 
under:-

:Kame' oft] ' c country 

2 

J. Ghana 

2. Nigeria 

3. 'i l'ta Leone 

4. ud n 

5. yria 

6. Tanzania . 

Ani. unl 
ut -

!;land!ng 
(Ro;. 
lakh) 

57' 37 

1376·47 

650 '78 

4 2 '44 

59 1,,8 
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7. UIJu d 35'23 
. Zaire 2'41 

, Za bia 29 1' 73 

J , Turky 574' 74 

The amounts outstanding, however, 
CO!l 3t i tute only a small percentage of 
;lndia's total export to these coun-
tri s. 

2. These payments are only de-
lay d and ar expo ted to b realis-
ed in due course of ime as and when 
th procedural formalities are com-
pleted or the necessary foreign ex-
change is made availavle by the coun-
tries concerned. The Govt, of India 
is continuously pursuing the matter 
with the countri s concerned to x-
p edite payments. In some cases the 
bl:1cked amounts have also been uti-
lised for purchase of prope ty for the 
Indian IVlissions which would other-
wise h av to be paid fo r in free 
foreign exchange. 
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Overdrafts bry States 

4548, SHRI CHrNTAMANI PANI-
GRAHl: Will the Minister of 
FIN ANCE b pleased to state: 

(a) whcthe some states . have 
drawn overdrafts from banks in 1982-
83' 

(b) if so I the names of those Sta es; 

/ (c) what are the guidelines sent by 
Government to stop such overdrafts; 
and 

(d) the details thereof? 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): 
(a) and (b) Excepting Tamil Nadu, 
all States which bank with the Re-
serVe Bank of India ran into over-
drafts during 1982-83, 

(c) and (d) The overdraft Regula-
tion Scheme in force is as under: 

(i) If a State Government is 
indebted to the Reserve Bank of 
!nrlia fer over 45 days, e\"en within 
the limited of the Ways and Means 
ad vance, the position will be discus .. 
sed with the State Gove nment n .. 
itially at the official level to r~tifY 
the imbalanCe and, if nec ssary, at 
the level of the Chief Minister to 
devise such corrective measures as 
may be ctl~]ed for ; and 

(ii) As soOn as any State Govern .. 
ment has availed itself of 75 per 
cent of the authorised way~ and 




